
93        The Assam Appro-                  [ 11 JAN. 1991 ]        priation  Bill, 1991 94 

THE APPROPRIATION BILL, 1991 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
DIGVIJAY SINGH): Madam, I beg to move: 

That the Bill to... 

 

SHRI DIGVIJAY SINGH: Madam, I beg to 
move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1990-
91, as pased by the Lok Sabha, be taken 
into consideration. " 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up Clause-by-Clause consideration 
of the Bill. 

Clauses 2 & 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill  

SHRI DIGVIJAY SINGH: Madam, I beg 
to move: 

That the Bill be returned. 

The question was put and the motion was 
adopted. 

I. THE    JAMMU AND     KASHMIR 
APPROPRIATION     BILL, 1991 

AND 

H. THE JAMMU AND KASHMHt 
CRIMINAL LAW AMENDMENT 

(AMENDMENT) BDLL, 1991 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
DIGVIJAY SINGH): Madam, I beg to move: 

That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Jammu & Kashmir for the 
services of the financil year 1990-91, as 
passed by the Lok Sabha, be taken into 
consideration. 

Madam, this Bill arises out of a sum of Rs. 
128. 53 crores voted by the Lok Sabha on 
10th January, 1991, and Rs. 0. 19 crores 
charged on the Consolidated Fund of the 
State of Jammu and Kashmir. These amounts 
have been shown to cover the additional 
requirements in the current financial year. 
Full details of the provisions are available in 
the Supplementary Demands circulated to the 
Members on the 28th December, 1990. 

Madam, I commend the Bill for the 
consideration of the House. 
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THE DEPUTY CHAIRMAN: The Jammu 
& Kashmir Criminal Law Amendment 
(Amending) Bill, 1991—• Shri Yashwant 
Sinha. 

AN HON. MEMBER: You are taking 
them together? 

THE DEPUTY CHAIRMAN: We are 
taking these together. Actually Shri Subodh 
Kant Sahay should have been here. But he is 
held up in the Lok Sabha. That is why Mr. 
Yashwant Sinha is doing on his behalf. 

THE MINISTER OF FINANCE 
(SHRI      YASHWANTSINHA): 
Madam, I beg to move: 

"That the Bill further to amend the 
Jammu and Kashmir Criminal Law 
Amendment Act, 1983, as passed by the 
Lok Sabha, be taken into consideration. " 

Madam, the proposed Bill seeks to replace 
an Ordinance promulgated by the Governor, 
Jammu and Kashmir, on 17-12-1990. The 
Ordinance was laid on the Table of the House 
on 7-1-1991. Public order and harmony in the 
State of Jammu and Kashmir has been put to 
severe strain by the persistent activities of 
some of the organisations of the State. 
Attempts have been made by them to incite 
and instigate the population in general and 
youth in particular to create disturbed 
conditions through violence, disharmony and 
disorder with an ultimate aim of secession 
from the State of the Union. The operations 
of these organisations with strong appeal to 
extra-territorial loyalities, emphasis on 
theocratic ideas and education imparted in 
schools run by some of the organisations, 
have caused serious disruption to public order 
and harmony and have been responsible to a 
great extent for the present difficult law and 
order situation in the State. The Government 
of Jammu and Kashmir declared 8 such 

organisations as unlawful under the 
provisions of the Jammu and Kashmir 
Criminal Law Amendment Act, 1983. 

The State Government also constituted a 
Tribunal as required under the law to decide 
and make an order either confirming or 
cancelling the declaration so made by the 
State Government within a period of six 
months from the date on which a reference 
was received by the Tribunal from the State 
Government. The statutory time available for 
the Tribunal would have expired on 18-12-
1990. In view of the disturbed conditions in 
the Valley, the Tribunal could not proceed in 
the matter within the prescribed period. The 
State Government, therefore, suggested that 
an Ordinance may be issued by amending the 
relevant statutory provisions for extending the 
period available to the Tribunal. Since the 
State of Jammu and Kashmir is under 
President's Rule and Parliament was not in 
session, the Governor promulgated the 
Jammu and Kashmir Criminal Law 
Amendment Ordinance, 1990, on the 17th 
December, 1990, for extending the period of 
six months to one year to enable the Tribunal 
to complete its proceedings in relation to such 
declaration. The Tribunal is yet to take a final 
decision in the matter, and the present legisla-
tion is to enable them to decide on the 
Notification referred to them within the 
additional time limit of six months. 

The proposed legislation is placed before 
the House for consideration and passing. 

The questions were proposed. 

THE DEPUTY CHAIRMAN: I don't have 
any names before me... 

SHRI JAGDISH PRASAD 
MATHUR (Uttar Pradesh): I want to say a 
word, Madam. 

THE DEPUTY CHAIRMAN: Those 
names which were there have been 
withdrawn. 
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THE DEPUTY CHAIRMAN: Now I will 
put the motion. 

The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Jammu and Kashmir for the ser-
vices of the financial year 1990-91, as 
passed by the Lok Sabha, be taken into 
consideration. " 

The motion was adopted. 

THE DEPUTY CHAIRMAN: Now we 
shall take up clause-by-clause consideration 
of the Bill. 

Clauses 2, 3 and the Schedule were added 
to the Bill. 

Clause 1, the Enacting formula and the 
Title were added to the Bill. 

SHRI DIGVIJAY SINGH: Madam, I 
move: 

"That the Bill be returned. " 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: Now I will 
put the other motion. 

The question is: 

"That the Bill further to amend the 
Jammu and Kashmir Criminal Law 
Amendment Act, 1983, as passed by the 
Lok Sabha, be taken into consideration. " 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause consideration 
of the Bill. 

Clause 2 and 3 were added to the Bill. 

Clause 1, the Enacting formula and the 
Title were added to the Bill. 

SHRI YASHWANT SINHA: I move: 

"That the Bill be passed. " 

The question was put and the motion was 
adopted. 

THE DEPUTY CHAIRMAN: The Prime 
Minister is here for the Tamil Nadu problem. 
But I have a Resolution on the Gulf situation 
about which all the Members of the House are 
concerned. If the House permits I will read out 
the Resolution for the. J House and then we can 
go ahead with the other business. 

SHRI S. K. T. RAMACHANDRAN 
(Tamil Nadu): Before taking up the Tamil 
Nadu problem... (Interruptions)... 

THE DEPUTY CHAIRMAN: I am not 
taking it up now. I will allow you. 

SHRI S. K. T. RAMACHANDRAN: This 
is very important. 

SHRI PARVATHANENI UPEND- ^ RA 
(Andhra Pradesh): Madam, the draft Resolution 
was approved by all the party leaders at a meeting 
with the Prime Minister yesterday. It can be 
passed unanimously. You please read it out. 

SHRI S. K. T. RAMACHANDRAN: Just 
one sentence. 

THE DEPUTY CHAIRMAN: Let me read 
it out, please. 

SHRI S. K. T. RAMACHANDRAN: 
Madam, only one sentence.   

THE DEPUTY CHAIRMAN: Okay, one 
sentence. 

SHRI S. K. T. RAMACHANDRAN: It is not 
about the issue; it is about his mentioning. 



1Q5     Reference to the Prime    [ 11 JAN. 1991 ]     Minister's remarks on      106 

THE DEPUTY CHAIRMAN: Whatever it 
is, about Tamil Nadu, we will take it up. Let 
me read out the Resolution for the approval 
of the House. 

RESOLUTION CALLING  FOR EFF-
ORTS TO PREVENT WAR IN GULF 

REGION 

THE DEPUTY CHAIRMAN; The crisis in 
West Asia is causing grave concern 
throughout the world. Perhaps, at no time 
since the Second World War has humankind 
been so close to the brink of global disaster. 
War will cause incalculable human suffering 
and inflict irreversible environmental 
damage_ War must he averted. Peaceful 
means must be pursued relentlessly. 

Recalling that the Government of India, 
along with many other countries 
belonging to the Non-aligned Movement 
as well as outside the Movemen^ have 
repeatedly been urging that the Gulf 
crisis be resolved by peaceful means 
through dialogue, 

Noting that the deadline of 15th January, 
1991 set in the UN Security Council 
Resolution 678 is fast approachng, 

Believing that the Non-aligned 
Movement has an important role to 
play in bringing about a dialogue 

among all the parties involved in the 
crisis. 

Deply conscious of the many historic, 
cultural, linguistic and other ties that 
bind India with the nations and peoples 
of the Gulf region and the long tradition 
of warm and friendly relations with 
them. 

This House— 

I. Expresses its firm belief that war 
must be averted. 

situationt in Tamil Nadu 
II. Calls upon all sides to make further 

determined efforts in the coming days 
and weeks to prevent war and seek 
solution through peaceful means by 

dialogue under UN auspices or 
otherwise; 

III. Wishes the Secretary-General of the 
United Nations every success in his 

last minute effort to resolve the issue 
peacefully. 

I hope the House approves it unanimously. 

HONOURABLE MEMBERS; Yes. 

RE. PRIME MINISTER'S REMARKS ON 
SITUATION IN TAMIL   NADU— 

THE DEPUTY CHAIRMAN; Now who is 
going to speak? 

SHRIMATI JAYANTHI NATARAJAN; I 
am going to speak, Madam. 

THE DEPUTY CHAIRMAN; Yes, you 
are going to speak. You have been wanting to 
speak since morning. 

SHRI M. S. GURUPADASWAMY: I 
want to say a few words, Madam. 

THE DEPUTY CHAIRMAN; You are 
saying before him? 

SHRI M. S GURUPADASWAMY: Yes. 

THE DEPUTY CHAIRMAN; Okay, fine. 

SHRI M. S. GURUPADASWAMY: 
Madam Deputy Chairma^ the leaders of the 
Opposition parties had a meeting with the 
Prime Minister. It was a very useful meeting; 
we had frank exchange of views on the 
affairs of Tamil Nadu vis-a-vis the Centre. In 
the meeting there was common concern of all 
that there should not be any 
misunderstanding, misgiving or suspicion or 
doubt giving rise to conflict and 
confrontation between the Centre and the 
State. As we all believe, both the Centre and 
the State* 


